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TIIE A. P J. ABDUL KAI-AM TECHNOI-OGICAI TNI\GRSITY

(AMENDMENT) BILL' 2OI8

B]LL

to amend the A. P J. Abdul Kalan Technological Univenity:4ct, 2015

Prea ble.-w1E1J,^s, it is expedient to amend the A.P J. Abdul Kalam

Technotogical University Act, 2015 for the purpos$ her€inafter appearing;

BE it enacted in the Sixty-ninth Y€ar of the Raublic of India as follows:-

L Shott title and connen.ener?l -(l) This Act mav be called the A P.J.

Abdul Kala$ Techrclogical Universiry (Am€ndment) Act, 2018

(2) It shall be deemed to have come into force on th€ 8th day of

December,2017.

2. Substitution of trferences to certain etpressions by other

erpr€srionr.-In the A. P. J. Abdul Kalam TechnoloSical Univetsity Act' 2015

(17 ol 2015) (hercinatur referrEd to as the prircipal Act)'

(a) for the words, "Academic Conmittee" wherever they occur' the

words "Academic Counoil" shall be substitut€d;

(b) for the words "Executive Committee" wherever they occur, th€

word "Syndicate" shall be substitut€d

3. Anendnent of section 14 -In section 14 of the principal Act, in

sub-section (5), for fte words "as soon as mav b€, report in v/riting" ihe words

"submit for approval in the next meeting" sball b€ substituted



"(v) The Board of Studies;

(vt The Finarce Conunittee;

(vii) The planning Conuninee;

(viii) The Srud;nb Council, and,,

6. Anendment of section 23._In seclion 23 of rhe
sub-section (l),-

2

- ..4 
A:endn:en.t oI sccion tj. tt rhe prbcipat Acr. for sub_secrion 0, ofrerlrotr l5 and the p'oviso lhereto, lhe fo owing sub_seclioo shall be

substituted, namely-
"(3) The rerm of appoinrment of pro-Vice-Chancellor shall be four

yeaN.",

5. Anendment of section 22.-Ia section 22 of the principal Act, the word"and" occurring after itcm ..(iv) The Research Council,. shalt be omitted and
after it€m (iv) so amended, th€ following items shal be insened, namely:_

principal Acr, in

(a) under the heading ..Ex-officio Members,,, for ir€n (xv), the
followog ilem shall be subsliur€d. namcty:

,.(xv) The ChairEan of rlle Univenity Union.,,i

. _ _ 
(b) under the heading ,.Elected Membors., for iten (iD, the followitrg

item shalt be substitut€d, nam€ly:-

"(ii) Six representatives of lhe snrdenrs of rhe Univeruity, ele€ted
by the shrdents from ahong thenselves as may be prcscribed by the Statutes, of
wborn tlrt€ shall be iiom Coverrunenl €Dgincerina colleges. one shall be fronr
arded engrneering colleges. one shall be trom covernmenr conrrolled selffinancing engineering co eges and one shalt be from private *ff fir"i"i"g
engircering colleges; of the said memberc, one shall be a_post gaduate sh;;;
on€ shall be a woman and one shall belong to the Scheduted Castes or
Scheduled Trib€st,:

(c) under the heading ..Norinated Members,,,_

(i) for item (iv), drc foflov.ing irem shall be subsrituted, namely:

"(iv) Two eminent acadenicians fiom any of the Univbnities inKerala who has supervised ph.D. Research and having post doctoral
publications.".
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(ii) for irem (v), the following item shall be substituted' nalneiy:-

"(v) Heads or Managers of three engineering colleg€s'

nominated by the Covemment, of whom one shall be ftom aided college' one

ffi* *"io*""*"., controlled s€lf fmancing colege and one shall be iom

priv6le self fu1ancing collegea-l

(iii) for item (vi), the following items shall be substitut€d'

nanely:-

"(vi) Two teachers ol Govemment engineering colleges' one

rcacher of aideal engineering college' one rcacher of GovernDent controlled self

ni"n"ing 
"ogi""oi"g "ollege, 

one teacher of Fivate sclf financing engrne€nng

""'i*""".-l*,"j W 
"e 

6o'e'o-e"t ftom 
'nong 

the teacheN' who shall be

i"trr'r'ao.o and .€n vears of teacbing experiencei of the said membcrs' one

;;;;;;;*, ""; 
shall belons to scheduled cast€s or schedul€d rribes

and one shall be a teacher of science subject other than engmeenng;

(!iil One member' nomimted by the Governmenl ftom amoDg

notr-leaching staF"i

(d) under the h€ading "Other Members 

" 
item (i) shall be omittEd'

'7. Anen.t'7tent of seclion 27 - lb section 27 of the prrocipal Act in

sub-section (1), under the heading "Ex"ofiicio Members"'-

(a) lor item (xi), the following it€m and proviso shall be substituted'

"(x One rnenber nominated by ihe Cov€ftment ftom among tre

reprcsentatives of the students in the Board of Gov€mors:

Provided that wh€ie ihe election of repr€sentatives of students has not

t*r ".-o"tJ ". o* tl" Stanrt$, the Govemment may' titt the conpletion of

"f""ti.n 
t"-i*t" -" "ta*t of a Coverntnent engineering college affiliated to

ihe University;"

(b) lor item (xiii), the following iteln shall be substituted' namelv:-

''(\ni) One mernbet nominated bv the Govemmenr from among $e

Managers or Heads of Engineering colleges in th€ Boatd of Govemon;";
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8. Anendnent oJ section 31. ln sectioD 3t of th€ principal Act, in
sub-section a2).

(a) for item (iii), rh€ following item shall be substilute4 narnely:_

"(iii) One principal each nominared by rhe Board of covemors
ftom each of the category of Covemment engine€ring couege, aided engineering
college. Govemment controlled self financing colege and private s€lf financing
engineering college affiliated to rh€ Univenity from the lisb consisting of three
persons each given by the Vice-Chancellor; of whom one shall be a woman. ln
the absence of womafl qualified to be includ€d in th€ lists, rhose who t€lonq to
olher categori€s shall be considered.";

(b) for it€m (iv), rhe foltowine item shal be substiruted, namely:

"(iv) One teach€r each, nor below the rank of piofessors
nominated by the Board of covernors, from each of the category of
Oovernment engineering coll€ge, aided €ngineering college, Governfl enr
controlled self fin.ncing college and private self financing engine€ring college,
afiliated to the UniveNity, from the lists ftom each of the said categories given
by the Vice-Chancellor consisring of three persons each representing various
branches ofensineering; of whom one shall be a woman and one shall belone
to the Scheduled Casres or Scheduled Tribes. tn the absence of woman or those
belonging to Sch€duied Casres or Scheduled Trib€s qualified to be included in
the lisrs, for the places eamarked for those categories, those belonging to other
catgory or cat€gories shall be considered.,,;

(c) in iten (v), for the words ..Two emineft industrialisrs,, rhe words
"One eminent industrialist, shall be substitutedl

(d) after item (viii), rlle following ilerns shall be insert€d, namely:_

"(ix) Vice-Chairman, Kerala Srare Higher Education Council or a
member of the Council autho.ized by hin;

(x) Two student representarives of the Board of Governors,
nomiDated by the Chancellor, of whom on€ shll be a graduare studeni and one
shall be a post gmduate student; of whom one sha be a woman.,,.



g. Insertion of new section$ for section 37 -Fot seciion 37 of the

principal Act, the following sections shall be substitut€d' namelyl-

"37. Board of Studies -(l) There shall be a Board of Studies for each

branch ol studies, as decided bv the Svndicate'

(2) The constitution and powers of Board of Studi€s shall be as

prescribed bY rhe Statutes.

3'7A. Finance Comniuee. (1, Therc shall be a Finance Committee' to

aalvice on any issues related to financial matterc of the University' with a

p€rson having specific qualificatioos appointed bv the Svndicate' as its

ChairmaI!

(2) Subject to the provisions of this Act' the constitution' powers'

functions and procedures for delegation of powers of Finance Committee

shall be as prescribed by Statutes.

' 3TB Ptahning Conmittee-aD There shall be a Planning Committee' to

advice the Syndicate and Acaalemic Council on any matter which are considered

' to be necessary for achieving the obj€ctives of the Universitv' with a person

appointEd by th€ S)'ndicate as its Chairman'

(2) The Planning Committee shall have the following functions'

namely:-

(i) to chalk out comprehensive plan for flv€ years with respect to the

development of the University;

(ii) to prepare an outline of desirable methods for the progress of

the univ€rsity;

(iii) to render advice with regard to the implementation of plans

approled by the svndicate:

(iv) to evaluate the total e'(pertise shown bv the Univqrsitv in

achieving the target int€nded to b€ achieved doring the plan period'

(3) Subject to the provisions of this Act' 
'he 

constrtu'ron' powers'

tunctions and procedues for delegation of powers of Planning Comnittee shall

be aq Presctibed bY Statutes.



6

3lC. Students Councit.-(l) There shall be a Studenrs Council for rhe
University for dealing with the matters relating to welfare of students.

(2) Subj€ct to the provisions of this Act, rhe consrilution, powers,
functions and procedures for delegarion of powen of Stud€nts Council shall b€
as prescribed by statules.".

10. Repeal and sa ng.-(l) The A.pJ. Abdut Kalam Technological
University (Anendment) Ordinance,2Ol8 (25 of20t8) is hercby r€pealed.

(?) Norwirhstanding such repeal, anlhing don€ or deemed to hav€ b€en
done or ady action taken or deemcd ro have been tak€n under the principal Act
as amended by the said Ordinance shall b€ deemed to have been done or takeo
under the principal Ad as amended by this Act.

STATEMENT OF OBJECTS AND REASONS

Various issues relating to rhe A.pJ. Abdul Kaiam Univcrsity have come ro
th€ notice of the Gov€mm€nt. Taking into accouna rhe current situation in rhe
UniveNity, the CovemJnent considels it necessary to bring certain &mendments
!r the A.PJ. Abdul Kalam TechnotoSical Univenity Act, 2015 (l? of 2Ol5). The
provkions of the Cochin Unive*ity of Sci€nce and Technotogy Acr, 1986, is a
model to resolve certain problems and practical issues being faced by the
Univenity. Hence, lh€ covemm€nt have decided to amend the A.pJ. Abdul
Kalam Techological University Act, 2015.

2. In addition ro the existing Authorities of ihe University, it has been
decided to consritute th€ Board of Studies, Financial Committee, planning
Committee and a Studenrs Council in th€ Univenity. It is also decided ro bring
rnajo. changes in the constiturion of rhe Board of Covemors by includtug
repfesentatives of students and teachers, r€presenting various categories of
colleges, having experience and higher qualifications. Changes have been
proposed in the Executive Committee and in the Academic Committee.
Govemfient have also decided to substitute the names .Academic Council, and
'Syndicate' in the places of the authorities, .Academic Commiitee, and
'Executiv€ Commitree', resp€ctively.
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3. As the Kerala State Legislative Asscmbly was not irl session snd ih€

above proposals had to be giv€n effect to immediately, th€ A PJ Abdul Kalam

Technological Univ€nity (tunendm€ti) dinance, 201? was promulgat€d by the

covemor of Keiala on 8th December, 2017 and the same was published as

Ordoance No. 28 of2017 in fte Kemla Cazette Exmordinarv No 2700 daled

8th Dec€tnb€r, 2017

4. Though a Bill to replace the said Ordinance by ar Acl of the State

Irgislahre was publish€d as Bi[ No. lol of the Foureenth Kemla l'€gklative

Assembly, ihe same could not b€ idroduc€d in, and pass€d by' the Kerala State

trgislative Assembly during its session which comm€nced on the 22nd dav of

January,2018 and end€d on th€ ?th dav of Febflary' 2018'

5. In order to keep alrve rhe provisions ofthe said Ordinance' lhe

A.PJ. Abdul Kalam Technological Universitv (Amendment) Ordinance' 2018 w63

promulgated by the Govemor of Kemla on the 12th dav of February 2018 ard

th€ same was published as Ordinance No 18 of2018 in th€ Kerala Gazette

Extraordinary No. 342 dated the l2th dav of February, 2018'

6. Thougl a Bill to replace the said Ordioanoe by an Act of the State

. Irgislahre was publish€d as Bill No. 117 ol the Fourteedh Ker a L€gislative

Assenbly, the same could not be introduced in, and passed by' the Kerala Stat€

Legislative Assembly durhg its session which comfienced on the 26th day of

February, 2018 atrd eded on the 4th dav of Apdl' 2018

7. Itr order to keep alive the provisions of the said Orditrance' the

A.PJ. Abdul Kalam Tech$ological Univ€nirv (AmendmeDt) ordinance, 2018 was

promulgaied by the Govemor of Kerala on ihe ?th dav of Apil, 2018 and the

same was published as Ordinance No. 25 of 2018 in the Kerala Gazette

ExtraodinaF/ No. 913 dated the ?th dav of April' 2018'

8. The Bill seeks to replace Ordinance No 25 of2018 bv anAct of the

Srare Legislature

956/2018.
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FINANCIAL MEMORANDIJM

As per Secrion 50 ol the A.pJ. Abdul Kalas T€chnological UniversiryAct.,20l5-orc coDsolid.red tund by Dame.The Technolog;cat linirenity Fundl.
nas b€€Ir ionned tbr the rcs€arch a.riviti* and orhe, acrivixes of rle Universiry
ly al9catine rccumne expedditure ofabout I 5,,14,60,000 (Rupe€s five crorE forty

l"l: l"jl:::l sirry rhousaod otrry) atrd non.recunns expeodirure of
rKupees tetr crores only) from rhe Cotrsot,dared Fund of

th€ State

2. No carditral changes have been maale in the cotrstitution of the
UniveNity after estabtishing the same. The Bi[ prcposes to inctude two more
m^emlers.in tbe Board of Covemors, r.he apex body of rhe Uoiversiry. Clau!€ 5
or me t'ru propose8 ro anretrd section 22 by rncludiog Board of Srudies,
Finance Committee, Planning Commiuee anal Studetrts Council also as the
Authorities of the University.

3. h lieu of the Board of Shrdies to be newly inroduced the Cuniculum
Committee is functioning at present. The expenditur€ of the Curriculum
Committee is met from the plad firnd of th€ Udversity. Hence no additional
expenditurc wil b€ incurcd for the same. The Finance Committe€ and pt.,njng
Committee may fulcrion as the comniftees consisting of the officers of thi
UniveNity it!€lf. Herce expenditur€ from thc plan Fud is not exDect€d for their
acrivities. Tbe tund for rtc aclivities of rhe Srudenrs Courc;l may bc neL
fiom the Students Administmtion Fund being realized from tt€ students by
the university.

4. In the above circumstanc$ no additional exp€nditure, other thar those
ftom the Plan Furd of the Univ€lsiry, would be irvotved &om the Consoli.lated
Fulrd of the State-

MEMORANDUM RECARDING DELECAfM I.ECEI.AfION

- - 
Sub-s€ction (2) of section 3?, propos€d to be inserteat newty as per clause

9 of the Bi[, seek to em!'ower the Cove.nmellt and Uoiv€rsity 10 make statut€s
by pr€sc.ibirg the constitutiotr and powers of Boald of Studi€s.

2. Sub-se€tion (2) of s€ctio! 3?A, proposed to bc inse(ed newlv as Der
clause 9 of rhe giil, seek ro etupower rhe covemmenl and UDiversiry t,o nale
starutes by prescribing the coistirutior\ powers, firdotions and procJdures lor
del€gation of powcrs ot Finance Co&mittee.
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3. Sub-sectlon (3) of s€ction 37B, proposed to be inscrted n€wly as per

claus€ 9 of the Bill, se€ks to empower the Govemment al1d Univers8 to Bake

sratutes by prescdbing th€ constitution, pow€rs, functions and procedures for

del€gation of pow€rs of Pla xing Coosittee.

4. Sub-s€ction (2) of section 37C, seelc to €mpower tbe Govemment and

Udve$ity to nake st tutes by prescribing the colrsdtutron, powers, function8

and procedures for delegation of powers of Stualcnts Couacil.

5. Thc matters in r$p€ct of which statutes may be llade are matters of
prooedure and are of routifle or administrative in nature. Funher, lhe statutes

after ih€y are made are subject to scrutiny by the Legislative Assembly The

del€gatiotr of legislatir€ power is, therefore, of a normal chamcter

Prof. C. RAVEENDRANATH.
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EXIRACT FROM THE A, P J. ABDUL KAI-AM TECHNOLOCICAL
UNIVERSTTy AcI, 2015

0? of 2015)

2. DeJihitions.-In this Acr, unless the context otherwise requircs._

(b) '.Acadenic Commntee" means the Academic Committee of the
University cotrstiruted under section 3l:

(q) ..Ex€cutive Commirtee,, means rhe Execurive Committee of
the Univenity;

. 1.4..Povter' ofthe n.e Chan p or-11) Tte Vice_Chaftellor shrll be dlepflncrpar academic and executive officer of $e Universiry He sha be
res-poNible for the development of academic programm€s of rhe Uoiversiry. Heshrll oveNe€ and mooiror rhe adminrskarjon of rhe academic progranm;s andg€neral admidsrration of the Univeftiry to ensure efficiency and good order of
the Universirv.

. (5) If therc are reasonabte groun& for the Vice_Chancellor ro believe that
hich requires inmediale action to b€ taken, he shalt,

tak€ such,aoiotr as.he-lhink5 rcccssary, and shall. as soon * ."y b....p";-;
wntDg. tbe gtounds for the emergency &nd rbe aclioo raken by hrr, to such

body wbich, in rhe ordinary course. woutd have derlr wi$ themaller. ID the cvent of a diffcreoce arising bcrwem rhe lrce (hancellor and rheauuonry. on the issue of existence of such an emergenc). or on rhe acboD rakenor o-n both, ihe ma$er shall be refened to fie Chaacellor whose decision shall
be final.



15. Appointment, powerc and duties of the Pro-It e-Chancetor.-(l\ The

Chancello. shall appoint a person reco$mended by the Governm€nt' who is

workitrg h the fietd of engifleoring, technolosy aid havidg the qualificarions

prescribed in th€ Statutes, to be the Pro-Vic€-Chancellor, who shall be a firl-timc
salaried officer of t}te University.

(3) The tenn of appointment of the Pro-Vice-Chancellor shall t€ for a

period of four years and if found eligible fo. reappointm€nt, he mav be

appointed for the next foul yearc also:

Provided that no person who is more than sixty yea$ of age shall be

eligible for reappointnent.

22. Autho ies of the Un velslt),-The followinS shal b€ lle Authoriti€s of
the University, narnely:

(i) The Board ol Govemors;

(O The ExecuJive Corunitt€€;

(i0 The Academic Collll tte€;

(i, The Research Council; and
. such oth€r bodi€s of lhe Udversity as 6ay b€ desiglated by

Sratutes to be the authorities of th€ Univorsii,

8. fhe Roard of Gowrrolt.-{1) The Board of Govemors shall cons*t

of the following memben, namely:

Er-ofilclo Membert

(xv) Chaiman of the Studefis Council

Elected Members
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(ii) Four repre$eltativcs of th€ students elected from amolg the
students 6s may be prescribed in lhe Statutes, of whom one shall be a post
graduate student and one shall be a lemal€ student.

Noninrted Memb€rs

(iv) Two eminent acaddicians of the scieme branch workins in the
Science education dcpartmefis in the Udversitie in Kerala who has superrrised
Ph.D. Research and having post doctoral publications;

(v) Four Managers of Enginecring Colleges, nominated by the
GoverDdenl of whom three shall be p€rsoD-s from the uaided pri!€te s€ctor and
one person shal be ftom the covemment controlled uuid€d private sector;

(vi) One teacher each ftom covemment College, Aided Co eg€,
Govommed controlled Unaided college 6ad Unaided cotlege, nominated by the
Covemmenl They shall be Ph.D. hold€ft and lavidg teachitrg experience of not
less thall ten years.

Other Memberr

(t OIle member rcpres€nting tlle AICTE;

27. The Executit'e Conmitteell\ The F:xecutive Committee slBlt be rhe
chief erecutive body of the University and shall codsist of the following
merrlbels, namel)..-

Er"offcio i\,lembers

(xi) One memb€r nomhated by the covemment from aEong the
Gpres€ntatir€s of the students €lect€d to the Board of Covemors ir rh€ mafirer
as may be prescribed ir the Statutes;
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(xiii) One monrber nominat€d by the covernme ftom alnong the

Managers of Private Colleges h the Board of covemors.

31. Constitution of the Acadenic Conmittee.lt\Tlrc Acadeinic Comminee
6hall be th€ p.iocipal academic body of rbe University responsibl€ for the
naintenance of standards of instruction, education, training, res€arch and
examinatio$ aod shall be constiurted by the Board ol covemors for every two

(2) The Acadertc Commitr€€ shall consist of rhe foltowing menb€rs,
nenely:-

(iii) Four Principals of amliat€d coll€ges, out of which oae shall

be ftom Covcmment colleg€s, one from Govemment controlled self financing

colleges, onc ftom unaided coleges and one from aided colleg€s, nominat€d by

th€ Boad of Govemors o1r the recommendatiotr of the Vice-Cbsrcellor;

(rO Four teachers not below the rank of Professon, representing

variou branchcs of ctrgineering, Aom the afiiliated colleges nominared by rhe

Board of covemors on the rccommendation of the Vic€-Cbancellor of which orc
€ach shall represent the Cov€mmert colleges, Covernmeat controlled self
finadcing colleg$, unaided colleg€s and aided coleges, r€sp€ctively, atrd one

amotrg them shall belong to th€ Scheduled Castls or Schedul€d Tribes;

(v) Two eminent indus.rialists with graduation in Engine€drg,
nominated by the Chancellor on the recommendation of the covemm€nt;

(viji) Dean Eesearch)
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31. Other Con ittees.--The Vice-Chanc€llor shall have the power to

appoint committees like Board of Studies, Board of Examinations, PlaDring

Committee, Students Council etc for the puposes of achieving the objects of

this Act, aril in that committee, unless otherwise provided in this Act or the

Statutes, the members of the authorities and suoh olher members as he may

think 6t may be ircluded.




